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CENTRAL ADMINISTRATIVE TR IBUNAL
PRINCIPAL BENCH: NEW DELHI

RA 225/88 in OA 2584/37

#]

New Delhi. {his the fgL day- of January.188

HOM'BLE SHRI T.N. BHAT, MEMBER (J)
HON'BLE SHR! S.P.BI'SWAS. MEMBER (A)

ln_the matter of:

Shri Kenhiva Lal.

B-1/1. Brii Vihar.

Pitam Pura. i

Deihi- 11D @34. ...Revisw spplicant

(Byv Advocate: Smi Subhadra Chaturvedi)

Vs,
Union of India through:
i The Secretary.
Ministry of Defence
South Blocg!
Hew Dethi
2. Erngingsr—-in-Chief,
Army Headguarters
Kashmir House,
Defence Headguartsrs, ,
PO Mew Delhi- 11D 211, ... .Respondents

(Bv advocate: None)
ORDER (By Circulation)

delivered by Hon'ble Shri T.N.Bhat, Member (J)

We»have gone through the contents of the Ra and
find that no grounds o are disclosed therein which would
warrant exercise of the powers of review by us.  We do not
Tind any material Flaw  or srror in ihe iudgement  under
reviaw., The essential facts pieaded by both the parties
have zeeﬁ'iaken into consideratibn by us-a@d Fimdimgs. on
the disputed questions have been recorded. A4As a matter of

3

fact. we hawe partly allowed the ©0& and directed the
_ A Ve pal
g ; ,

respondents tc consider the eniire matter afresh and find

couil some reasonable method Lo redress the grievances of
the applicant afier giving show cause notices to all the
persons who are lilely to be affected 7 lhe relief
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